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public conveyances in the Towns of
Caleutta, Madras and Bombay, and
the several stations f the scttlement
of Prince of Wales’ Island, Singapore,
and Malacen.”

Agreed to.

POSTPONED ORDERS.

The following Orvders of the Day
were postponed :—

The adjourned Committee of the
whole Council on the Bill ¢ for im-
posing Duties on Profits »srising from
Property, Professions, Trades, and
Oflices.”

The adjourned Committee of the
whole Council on the Bill ¢ for the
licensing of Arts, Trades, and Profes-

- gtons.”’

The Committee of the whele Coun-
cil on the Bill * relating to the Trans.
portation of Conviets,”

The Committee of the whole Coun-
cil en the Bill “ relating to Emigra-
tion to the British Colony of Natal.”

The Council adjourned at 6 o’clock
on the Motion of Sir Bartle Frere,
till Monday morning, at 7 o'clock.

Monday Morning, July 9, 1860,
PrespNT

The Hon'ble the Chief Justice, Vice- President,
in the Chair.

Hon'blo 8ir H. B. E, { H. Forbes, lsq.,
Irove, A, Sconee, lisq,,
Right Hon'ble J. Wil- and
son, Hon'hle Sir M, L.
II.B Harington Esq., Wells,

FINANCES OF INDIA,

Mn. SCONCE begged, before pro-
cecding with the discussion on tho
Income Tax Bill, to ask the Right
onorable gentleman whether there
was any ground for the apprehension
entertained by some pers ns, that
India was to be made to contribute

Jeards the expeuses of the present
; in China.

v, WILSON thought it quito
natural that, at a time when wo were
about levying a new tax on the

LEGISLATIVE COUNCIL.

Tax Bill. 340

resources of this country, he Sh"}‘m
be asked it the Indinn Minances “'erb.e
be burdened with the heavy expe?
of the war England was carrylif iia
with China, The finances of ]nt“:a
labored at present under the *¥
disnd santages as they had been d.“’w_
of late, and no diversion of the e
sources of this country could be "::r:‘“
to any other quarter. When he '}ml
read the observations which fell “,;u.
Mr. Sidney llerbert in _l’m-h.-untri
and saw the small sum ﬁm (']nwll,
the estimrates for this expeditiot o
apprehension was excited. The e
marks he alluded to also stru¢
Governor-General.  Trey
against India being made to be (o
portion of these ex-ens s, ﬂ“_ et
reply sent by the 1fome Govern' ™,
was o most satisfactory onc.
shilling was to be paid by
towards the expenses of the w#
China. -
The rumour of Commissariab dr‘“‘ls
being drawn upon this treasitty Ty
however, not without fom“.‘“t’m"'",
had been arcanged by way of Toxeh™
to allow the Commissariab t0
about £50,000 monthly.
so drawn were to be replacet
Tast India 1ouse and credited ¥
account of Military and other ®/ g
sent out to this country.
sury was certainly not .
otherwige our presence tln;! wd (o
would not be needed to (].ISC'US: it
way and means of replenishie
but certainly we could spurc'“r anf
be stated, without there b"';f;‘;,wucs
inconvenient pressure on the #
of India. o that
He (Mr. Wilsox) bl'-lw“(.’dlllld
W

I"di:\
r \Vi[h

. (
even tho expenses incurred MO
’ . N >
in Bombay, in forwarding ”':f‘[ould
China, had cither been paid ¥
be paid immedintely.
INCOME TAX.

‘,J '

. e

Tho Order of the Day b‘"‘guf the
for the ndjonrned Cumlm.t‘t“." for .
who'o Council on the Bill g fro™ )
posing Dutis on l’roﬂts'"}'.“‘“l'ﬂ, .
Property, Drofessions, [rad A it
Oftives,” the Council l“"“,'l‘f‘hcr oo¥
indo o Commitiee for the furt
sideration of the Bill.
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Income
T
i CTAIRMAN moved the
N of the following words to

ulo 4 of Section X(OVI:—

.

13
Eve
all Iy return required by this Seetion

%

L rsvﬁ::l" the name of any person not

Of thig g g SxOMbted under Scetion CXXIX

Y parg ) to whom such lands or houses or

making i ‘i“l”eof are under-let by the person

bagyps -0 reburn, and the amount of rent
01 gyery such lease,”

Th

e : .

it an.eé\go“f-'" was carried, and the ru'e
edhen | nssed.

)
flollo\:s E)isbpo“ed Riu'e 6 provided as

"

In egtin. o
kro M?IS(:::"“'“"R such rents and profite, the
Year sha)) l:lt received during the preeeding
Teogiy; g ¢ fully stated; but if the person
Yoy ’5’ Same be himself liable to pay, in
Pd;e‘ﬂmd land, any rent to auy
. ount ;}“‘nhe shall state in his return
elfm o wO such rent, and the name of the
. Arg witl om it is paynble, and he shall be
u‘ld ol b the gaid Dutios on his net rent
16 rgp, 0¥ Aftor dednotiug the amount of

]“I’dlom_o bayable by hLim to such superior

u 7 (1)
ths Srior Ig

M

o, WILSON said, it had bern
o “hy tho Bengal Govern-
i ; 1 Bafest course would be
ol} Ctop’e hame of the person iu the
tong, g 8 book and to dral with him
the “.]m"”'#-’.l"g him with the Duty on
% the 1o ‘Alue of the land as tested
tidepyy, A VA. But there were con-
Sip v Slicultios in the way.
RDAUNT WELLS said,
_l‘l]mt the principle of tho
g would be adhered to, aud
s ey CCupier, when found practica-
M iweq to g0 charged aud then bo
® piid deduet from those to whom
Biblg i"(‘»llt. It would be highly ad-
he tay | Many districts to charge
Mrting ul‘“ the first instance on the
Yom g}, Ctually receiving the rents
rig) g, s 7O He spoke from ex-
’}f thig IB" Lugland of the advantage
Meryy, Y8tem, and he warned the
l]th.c"'. ¢ \:nt that, it they adopted any
l(ilf tux_y Wwould lose o “large part of
VR,
Cinpgr  NCE said that it would
oo,y e to adopt such a systom
urgy 119 infinito variety of sub-
Wab|o Oth a8 o the amount of rent

¢ e . .
"‘luts, I‘Out(;le Position of successive
ered it impogsible,  As
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to the amount of rent receivable, it
varied from one Rupee or less to
several hundreds of Rupees. If you
were to deduct the Income Tax from
the tenant’s rent, where would you
begin? You could not eall upon all
ryots receiving one Rupce, or more
or less, to render a return of their
rent and make your deduction. Whera
then would you begin? You could
not begin justly even with a rent of
two hundrcd Rupees. Out of that
sum the tenant might pay away one
huudred or one hundred and fifty
Rupees, and you could not with justico
compel him to pay for your own con-
venience a tax to which he was not
linble, and which you knew you were
bound to refund. Agnin as to middle
tenants land might bo held by several
co-sharers, each of whom had but a
fractional share in the under-tenure.
Gundah shares were of very common
occurrence. A five gundah share was
an eightieth part, and clearly if you
deducted the Income Tax upon the
gro-s rent, you would cause infi-
nite inconvenicnce to men who
were mot liable at all. The rent
payable to the superior landlord might
be in like manner payable to a number
of co-sharers, and among the whole
body of recipients not one might be in
the receipt of a clear two hundred Ru-
pees. Cases of these minute sub-divi-
sions were infinite in number. Govern-
ment had to sce that, in getting in their
revenue, they did not occasion any op-
pression.  1f the first receiver were
held chargeable, whether he had a
clear two hundred rupees for himself
or not, it would often happen that the
tax would be taken from him and that
he would be left without any alequato
remedy. The only proper and possi-
Lio course wns to take the returns of
persons liable to be asscssed, and to
asscss each upon Liis own prohts.
Tne CHAIRMAN said, there
were dilliculties either way. If
the zemiudars were held chargeable,
it might be found that he had let his
land in pretence, and that he was pay-
ing the Income Tax for others l'l'uln
whom he could not recover it. .l‘he
RRajah of Burdwan, for ‘mstance, might
bo made to pay on an immense cstate,

n3
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while W's own receipts were from put-
nees whieh vielded him only a small
portion of the value of the property.
How was 1 e to recover from the put-
needars 7 Then, on the other hand,
there was the difficulty in the ease
of the oceupier, which had been stated
by the Honorable Member f r Bengal.
He (the Chaiman) thought that the
better plan might be tv char.e the
receiver of the rents subject to dedue-
tion on what he paid to the superi r,and
to give tho asses«or the option of charg-
ing himwithout allowing that deduction,
le ving the perron himself to d. duct,

Sin BARTLE FRERE said, he
was inclined to adopt the rule snogest-
ed by the Government of Bengal,
Under the existing system, the Govern-
ment could only be certain of the
zemindar in their books. They mig ¢
tax him, and he might recover from
tho-e under him with whom he would
bo much better acquainted than the
Collector cuuld be,

Mnr. HARINGTON said, ho did
not wish to prolong the discussion,
bu' he must remark that he entirely
concurred in the cbservat'ons whieh
kad fallen from the [onorable Mom-
ber fur Bengal as to the d flicultios and
complieations  which would arise if
they adopted either the rule advocated
by the onorable and learned Juidge
o0 his right (Sir Moerdaunt Wells), or
the alternative rule proposed by the
Honorable and learned Chairman, o
dil 1ot skare in the apprehersions
entertained by the Ilonorable and
learned Judge that, if the rule, as it
now stood in the Bill, were adopted, the
G vernment would lose one-third of
the Income Tax on the particular de-
seription of property to which that rule
was intended to apply.  On the con-
travy, it scemed to li'in that, if they
abandoned the rule which reqaired
every landholder, whatever micht he
the nature of his renure, to return his
profits, and rendered him aswossuble
thereon, and in lieu looked for the pay-
ment of tte Income Tax on the land
only tothe tenant who actually collect-
cd the rents, many of the intcrine-
dirte tenants or  holder , who were
properly assessable to the duty, would
slip- through, and the result would be

Lhe Chairman
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that the Government w u'd b? g:f:rf
los-rs. With regard to the objec )
which had been menti ned by f‘l_"’lm,
norable Member of Council (Sir e
tle Frere), namely, that, nnder the i
a8 it now stood, it wou!d b unpOss)Ow
for the Government OﬂicerS_ to kll,";,
frum whom to expeet or require retuo !
he (Mr. Harington) would Ol‘l); ould
serve that no greater dillficudty H?m‘ti'
be experienced as regarded the | wale
cular class s assessable undgr the ot
in question thau would be ffind tol,{der
in respect to other c'nsses U oult
Seetion XXX VII o the Bill. Tt Wiy
bo the duty of the assessors to BUlwhom
persons within their juris liction3 Duties
they considered liable to the Jice ¢
intended to bo imposed, with ano 4
quiring a return of their income Oge rer
fits. The rule whicl reQuired theu ot
turnsappliednot ouly to bankers, %rers of
and house-holders, but to all ho (t o
land, and as regarded the c'ass luson ho
tioned, it would be incumbent U‘[’ucc“,r
as-essor of the distr ct or the €0 ety
acting ns o-sessor to find oub *
landholder or owner in his ‘1}5“;:( an
other person deriving profits fro! o Bl
asses=able to the Dutics under t}cri ed
aud to rerve him with the 1"'0"“0“ghc
notice. He (Mr. Haringt m) t,crt‘» a
it would be quite impossible, W i
e tate had been minutely gub-¢ i
among a large number of tcmmtsc wd
munner noticed by the llonol‘:' pan
I arned Chiirman, to nmk’e‘e\'e‘_y which
pay, not «nly the Income Tus Tle qu‘t"
he was himself linblo, but also tm o1io
of tho tax payable by rome epion !
holder. ILe preferred the Mvolli
it stood, and thought that it
found to work satisfactorily. l_inc;plﬁ
Me, WILSON said, the l))l’s ¥
of the Bill certainly was "["- e
levying t o tax on any ()lll:' u 105:
pect of the liability of anothehy, 4, X
he had funds in his hands. -1“1:11' n‘f
dar might pay for the 2 ”'”,ulcu F
deduct the amount in his. Py aid .M
But the zemindar, if b P50 e

the

rent, ching 104
those boiow him, had '-wlfnc?, bo‘l‘lt’
dact from, but would, in

e
vancing the mouey for ullut“:fyg,'}"::
wis dixposed to adopt the S(,r:’olu“‘)
of the huirman as the bes
o' u practical dilliculty.
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1 Tncome

’1‘
seVei‘I-? CHIAIRMAN then proposed
‘tamendments, which were carried,

0 Whie :
10“0“’3.":‘!1 made the Section run ns

“Iy .
Rr gl,‘;ft“""mg such rents and profits, the
the Pre .“’"}lt received aml receivable during
ity oceling yonr. shall be fully stated ; but
Bm};?:;m ]I:ecuivi‘ng or entitled tu receive
I Ei‘t'idol timself liable to pay, in respect
Mgy o and, any land revenne to Go-
Ord, hy g " any rent to any superior Iand-
of Sue]y : l,uu state in hig return the amount
the p«:l‘sge‘e““e and rent, and the name of
]lg wial] I'“t'b whom the rent is payable, and
5 gy :u charged with the said Duties on
%, aftep enb and profits, whether recoived or
or g 1 educting the amount of snch vent,
Siberigy lflnfl(;:;:-d_su payable by him to such

CITATRMAN moved the
e.ﬂf the following words to

“

N ,
be o n‘(t l“"{ option of the nssessor he may
2.'"1 ol With the Dutics on the net rent
on o, n?' Without nuking any such dedue-
:’“t? ol néfol."lﬁ of rent, und in that case he
N Stipgys from the rent payable by him to
l”lul0 Tor landlord the amount of Duty

10 umount of sneh rent.”

i
ll(x
O qug g : .
dl"“l"(l-l to:tion being put, the Council

Sip yp, Aues 4,

Moy; Noes 3.
h_t:, Wit Wells.

Mr, Sconce.

Bi .
. BRrtle fo Mr. Yorbes.
Lhg Ulluir.},:::e' l Mr. Harington,
S
20 th : .
Ry -0 Mf)bmn was carried, and the

0. g
Vassa further amended, was then
g,

[‘110
. fur s
Ripy \.',Nl“ ther  consideration of the
W80 s O8tponed, and the Couneil
od it girgiy, o
0 e
;’." the .‘(’il“”'cll adjourned nt 10 v*¢lock,
il t\)'llx(;l.Ot‘|()ll of .Sil' Bartle Frere,
TOW merning, at 7 o’clock.

7'ztesz -
Cay ]’fornin(/, July 10, 1860.

T, H““'bl Prygunr ;
Y ethe Chiof Tustice, Fice-President,
0n'1,]° i the Chair,

ltit‘lr""“, TH OB

b1y 1. Forbos, Lsq.,
H.,m"’ Whle Wil

A, Beonee, ling,,

\ and
-Hnl‘i“gm" o Hon'ble Siv M. L.
) 1R, Wella.
\ INCOME Tax,

{ e (y
b u(l_io,?(hl‘f’r of the Day being read for
omiittee of the whole

[Jery 10, 1860.]

Tazx DIill. B 16

Council on the Bill “for imposing
Duties on Profits avising from Proper-
ty, Professions, Trades, and Ofiices,”
the Council resolved itself into a Come
mitteo for the further cousideration
of the Bill.

After a verbal amendment in tile
6 of decion XCVI, which was divided
into two Clauses,

Tirg  CIHAIRMAN moved the
addition of the following Clauses to
the same Rule :—

“ Whenever any person shall pay tho said
duties on the rent or profits of any house or
land, without deduction on account of any
land revenue or rent payable by him in respect
of such honse or land, he shall have a rizht to
deduct from any revenus or rent payable by
him, as the cnse may be, o sum equil to the
amount of the duty computed upon such
revenuc or rentf.

« A deduction from vevenue or rent under
the provisions of this Act shall be deomod a
payment to Government by the person from
whom the deduction is made of the amount so
deducted.”

Agreed to.
The postponed Rul 87 and 8 wero

pa-sed as they stood.
Tur CHAIRMAN moved the
omission of all the Rnles under the
head of ¢ Rules as to districts iu which
ersons are chargeable,” aud the
substitution of the following : —

“ Yivery Body Corporate, Company, or So-
ciety shall be charged to the dutics (_zn.)nf:mucd
in this Act by the Colleotor or Coumnis-ionors
acting for the place where the head office in
Indin of such Body Corporate, Company, or
Socioty is situate.

« [ivery person being 8 house-holder, ex-
cept persons uugﬂgcd inany trade, pl‘()lcsﬁlo'n_
or employment, shall be charged to th‘e said
Duties contained in Seheodnle 2 by the Collue-
tor or Conumnissioners aoting for the place
where the dwelling house of such person
shinll be situate. .

“ ISyery person engaged in uny tracle, pro-
fession or cmployment shall be chargeil to the
gaid Duties contamed in thq said hch'udu]e_ 2
by the Collector or Cominissioners acting !ur
cach place where such trade shall be carried
on, or such prufessiou or employment shall be
excrcised.

 When any
India by the manu
merchandize, the #sss
at the place of manuft
of such goods, wWares,

clasewhere, .
« [very persoll not being n honse-holder,

nor engaged in any trade, profession vr em-
ployment, who shall have any place of or-
dinury residence, ghall be charged by the

trade shail be carried on in
fucture of goo bs, wares, or
sossinent thereon shall be
wture, although the sule
or merchandize shall bo

fe





